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/Central Admini str ativ a Tribunal
Pi'incipal Bench* Neu Delhi.

0A-.B84/B9

Neu Delhi this tha 5 th Day of f^.ay, 1994.

Hon'bla i^r. B. !\'« Dhdundiyal, riember(A)^
Hnn'ble Ms. Lakshrrti Suamina th an , Mamb sr (D )

5h. Haha Singh,
S/o 5h. Mukhtiar Singh,
R/o Vill.&P.O. Karalas
D3lhi-11D 0 61. Applican

(Anolicant in perspn)

ver su s

1. Union oT India,
through the Secrstary,
ninis'try of Agriculture,
(Dsptt.of Agricultura & Coq psr a tion ),
Krishi Bhavan,
Nbu Delhi- 1 10 001,

2, The Chairman,
Dalhi Milk Schema,
Ue s fc P at el Nag ar ,
Neu Del hi-1 10 008. Respond ents

(By advocate Sh. 'J, S. R, Krishna)

OTOER (ORAL)
delivered by Hon'bla Mr. B.N. Dhcundiyal, Marnb er ( A)

The applicant Sh. Maha Singh was working

as Heavy 'Jahicle Dri-ver in the Delhi Milk Scheme,

He earlier came to this Tribunal in 0A~1 140/87

decided on 25. 9. 1989. In that 0. A. , he had challenged

an order dated 24,7. 1B7 issuad by tha Ministry of

Agriculture, in response to his review oetition under

Rule 29 of the Central Civil Services (Classif ication,

Control & Appeal) Rules, 19 55, He had challenged an

earlier order dated 11. 12. 1982 by uhich tha^Denalty

of termination of service has been imposed. His

contention thr^t this uas not a prescribed penalty

in tha CCS(CCA) Rules and > therefore, an order imoosing



the penalty of fc rmination of saryice uas inval.i'^.

«as upheld and •• dir action uas issu ed to the
Qisciolinary Authority ta hold a f r ash enauiry into

•• which

th8' chargBFi in rsspact df ^^'0 aar.lier invalid order

of 11.12.199 2 had baen issued. The anplicant had

contended that the earlier order of ps-nalty hauing

been ouashad, no fresh enquiry should have been ordered

ngainst him. This contention was not accepted by the

Tribunf^l and the 0, A, uss dismisssd, during ohs

pendency of the aboys D. A. » the analicant had f i 1Rd a

misc all aneou s aoalication reouesting for directions

to the respondBnts to gi'Js him nay and allounncoQ

• n account nf arrears fro^m the date of iHeqal order

of termination dated 11, 1 2,1982 till the date of-

r Bin stat smsn t 1, s. 2B.S.1987, The Tribunal had

obsaryed that this uas a Presh issue and cnuld be

raised in a separ ah e ' apnl ication , hence this 0. A.

Fresh enquiry against the aoplicant has since

been final issd and in ths ordsr dated 1. 6, 1990, the

Disciplinary Au.thority has imposed a oanalty of

Compulsory retirement. His period of absence from

duty from 10.4J981 to 27.B.19B7 has bsen treated nr,

dies non-. The aoolicant states that he had already ,

submitted an appeal against this order.

In uieu of this development, the present 0, A.

has becoma inf ru c tuou s. The applicant shall '13 free

to challenge any order, passed on his a-ioea], by the

authority, in accordance with law.

No costs.
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